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The motion was negatived.

THE STATE OF HIMACHAL PRA-
DES 1 BILL, 1970

MR DEPU7TY CHAIRMAN: Now,
we are passin, on to the nexy item
of business. ]l is a non-controversial
Bill and it means to fulfil the long-
cherished desires and aspiralions of
the people of Himachal Pradeshj to
have full 'St fechood. It is already
6.30 and I hone hon. Members will
not take a lor ; time to pass this Bill.
I would appe:! to hon. Members to
pass this Bill is early ag possible and,
if possible within half an hour.

THE MINISTER OF STATE IN
THE MINIST1'Y OF HOME AFFAIRS
(SHRI K. C. PANT): Sir, 1 beg to
move:

“That the Bill to provide for the
establishme:it of the State of Hima-
chal Prades: and for matters con-
necied ther: with, as passed by the
Lok Sabha, be taken into considera-
tion.”

I am happy to bring forward this
motion for consideration of this Bill.
In the last s3ssion, we assured the
House that thiz Bil would be brought
forward in tle House in its present
session. We introduced this in the
other House «n the 11th and the mea-
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sure was welcomed by all sections of
that House. It was passed on the 15th
of this month withi a ftw changes or
drafting nature.

Before I go into the details of ihe
B.ll, I would briefly narrate the vari-
ous stages of constitutiona] develop-
ment of Himachal Pradesh. Himachal
Pradesh as an administrative entity
came into existence on the 15th April.
1948. At that time, it had an area of
10,600 sq. miles with a population of
9.35 lakhs and a revenue of Rs. 85
lakhs. It was then placed under a
Chief Commissioner. Under the Cons-
titution, it became a Part C State. In
April 1952 it was given a Council of
Ministers and Legislative Assembly.
The States Reorganisation Commission
(in its majority repo:t) recommended
the merger of Himachal Pradesh with
thie adjoining State of Punjab. How-
ever, considering the peed for main-
taining the pace of development, Gov-
ernment of India decided to continue
it a3 a Centrally administered unit.
With the passing of the S.ates Re-
organisation Bill in 1956, the Legisla-
ture and Council of Ministers were
abolished and Himachal Pradesh be-
came a Union territory. In August
1957 a Territorial Council was given
to this Union territory. When Goa,
Daman and Diu and Pondicherry also
becamr part of the Indian Union, the
question of administraiive set-up of
the larger Union territories was consi-
dered. Finally, after amending the
Constitution, a law was enacted in
1963 to give Council of Ministers and
Legislative Assemblie; to Himachal
Pradesh and four other Union terri-
tories. Thig change which was intro-
duced in Himachal Pradesh from 1st
July, 1963 continues to be in force.

[THE VICE-CHAIRMAN (SHRI AKBAR
Arr KnaAN) in the Chair]

The reorganisation of Punirb sdded
large areas to Himachal from 1st
November, 1966. The present area of
Himachal Pradesh is 21.629 square
'miles and its population according to
1961 census is 28.12 lakhs. Its domes-

| tic revenue is now over Rs. 20 crores.
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I am happy to say that during the
last 22 years of Central administra-
tion, the Union territory has made
considerable progress, The demand
for Statehood has' come up from this
area from time to time. This House
discussed this matter in July 1968
when practically all sections of the
House favoured the view that Hima-
chal Pradesh should be made into a
State. We took note of these senti-
ments and thereafter made a detailed
study of the problem and finally de-
cided to bring forward this Bill

Now I come to the provisions of

the Bill

Clause 3 which is the kingpin of
the Bill establishes the new State of
Himachal Pradesh. Rest of the pro-
visions of the Bill are mainly supple-
mental, incidental and consequential.

I shall briefly take this House
through these provisions which are
generally modelled on othey State Re-
organisation laws.

Clause 4 inscribes the name oi
Himacha] Pradesh among the States
of the Indian Union making it the 18.h
State,

Provisions regarding representation
in the Parliament for the new State
and itg Legislature and other connect-
ed matters are in clauses 5 to 20.

The Union /territory of Himachal
Pradesh is now represented by three
Members ip this House. It is proposed
to allot the same numbery of seats to
the new State. The three sitting mem-
bers from Himachal Pradesh will
continue to represent the new Siate
for their unexpired term. Clauses 5
to 7 achieve this object.

Clauses 8, 9 and 10 deal with the
representation to the new State in
the Lok Sabha. Like other Union
territories, the Union territory of
Himachal Pradesh has ‘been given
weightage in its representation in that
House. At present it has gix mem-
bers in the Lok Sabha. The last Deli-
mitation Commission had allotted Lok
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Sabha seats to the States in the ratio
of one seat for a population of 8.72
lakhs, according to 1961 census and
strictly in population ratio the new
State gets 3.22 geats. Ip view of this
and the hilly terrain, it is proposed
that four geats may be allotted to the
new State in the Lok Sabha. This
will be effective for the constitution
of the next Lok Sabha.

So far as the present Lok Sabha
is concerned we are proposing that
the six sitting Members may continue
to represent the people of the new
State. If we reduce their number
immediately to four some areag will
go unrepresented. Therefore, as a
transitional and incidental measure,
we have provided in clause 9 that for
the unexpired term of the present Lok
Sabha, the new State will have six
seats.

Now 1 come to the Legislative
Assembly of the new State of Hima-
chal Pradesh. The Legislative Assem-
bly of thie Union territory of Himachal
Pradesh now has 60 elected and three
nominated members. When Himachal
Pradesh becomes a State, nominations
would not be permissible except under
article 333 which relates to the repre-
sentation of the Anglo-Indian com-
munity, As a transitional measure
we have provided in Clauses 10 and
11 thiat the existing 60 elected mem-
bers of the Assembly will automati-
cally become the members of the new

Assembly.

After the expiry of the term of this
Assembly there will be  sixty-eight
members who will be elected at the
next general elections to the Assemb-
ly. We have proposed this number
having regard to the fact that Hima-
chal Pradesh will lose two seats in
the Lok Sabha and also three nomi-
nated members of the Assembly and
the need for adopting a multiple of
the Lok Sabhla seats. There were sug-
gestions in the other Houge that the
number should be increased to 80 or
84. There were also suggestions that



281 State of Himachal

it ghould be kep' at 60 or even reduc-
ed. Finally th:t House agreed to
retain the numter at 68 as proposed
in thle Bill.

The number «f seats in a State
Legislative Asseinbly is normally pro-
posed by the Delimitation Commis-
sion. Such a Commission is due to be
set up after the next General Elec-
tions and representatives of Hima-
chal Pradesh cin place their point
of view before :t. In making this
provision in the Bill we have taken
note of the existing position. The
highest multiple so far adopted iz 9
in the case of Haryana and Assam
Nagaland is an exception where the

formula of mul iple does not apply
as it has only one seat in the Lok
Sabha.

Among the comparable areas,

Jammu and Kashmir has 75 members
in its Assembly against 6 Lok Sabha
seats. This giv:s a multiple of 12.
In thle hill area of U.P. the multiple
is only 5; in W:.st Bengal it i5 7 and
in Tamil Nadu i‘ is only 6. Even with
sixty-eight seat:. Himachal Pradesh
will have a mutiple of 47. Thiz can-
not be regarded as inadequate by any
standards.

Coming to the provisions regarding
the High Court I would invite atten-
tion of the Hou e to clauses 21 to 32,
At present the jurisdiction of the
Delhi High Cour- extends tothe Union
territory of Himachal Pradesh, but
this will cease when the new State
comes into beinz. There are now 17
judges in the Delhi High Court of
whom 2 sit as a Bench at Simla. If it
becomes necess:ry to allocate one or
more of these ji dges to the new High
Court, clause 2! (1) makes an enabl-
ing provision in this behalf,

It will take s me time for the new
State to prepare its budget and have it
approved by the State Legislature, but
in the meantim: the Government of
the new State cinnot function without
adequate authority to incur expendi-
ture from its Consolidated Fund. Clause
33 makes g prcvision that before the
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new State comes into existence, the
President may authorise expenditure
from the Consolidated Fund of the
State for a period of six months. If
further funds are needed during this
period, the Governor will make the
authorisation. The allowances and
privileges of the Governor of the new
State will be determined by a Presi-
dential Order under clause 35. The
New State’s share in the Central taxes
and the grant-in-aid to be given to it
until the next Finance Commission
determines these amounts will also be
prescribed by a Presidential Order as
envisaged in Clause 36,

Clauses 37 and 38 relate to
and liabilities.

assets

The provisions relating to services
are in clauses 39 to 45.

Under Clause 39, separate cadres of
the three All-India Services (i.e. 1.A.S,,
IP.S. and Indian Forest Service) will
be established for the new State Offi-
eers of the corresponding existing
Union Territories cadres of these ser-
vices will be allocated to the new
cadres. Clause 40 deals with the allo-
cation to the new State of officers of
the State level civil service and police
service which are at present common
to Delhi, Himachal Pradesh, Andaman
and Nicobar Islands. Provision has
been made for deputation, for a period
not exceeding three years to the new
State of officers of the Central Health
Service who are at present holding
posts in the Union territory of Hima-
chal Pradesh.

Other persons who are at present
serving under the administrative con-
trol of the Administrator of TUnion
territory of Himachal Pradesh will un-
less otherwise directed by the Central
Government, stand allocated to the
new State. Conditions of service of
these employees and members of the
State level civil and  police service
allocated to the new State will not be
varied to their disadvantage without
the previouws approval of the Central
Government,

In clause 44 a provision has been
made for the establishment of one or
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more advisory commitiees by the Cen-
tral Government for the purpose of
assisting it in the discharge of its func-
tions relating to the scrvices,

Clauses 46 to 54 of the Bill contain
certain legal and miscellaneous provi-
sions. .

According to arlicle 210(1) of ihe
Corsstituiion, the business of a State
Legislature can be transacted in the
official language of the State or in
Hindi or in f£iaglish, Uniess the State
Legislature passes a law to the con-
trary, the business cannot be transact-
ed in English fficen years after the
comn:enceme'.i of the Constitution
[Article 210(2)]. As 15 years are ovcr,
the lzgislature of the new Staie can-
not t{ransact jic businets in  English.
Clause 46, therefore, seeks to extend
the period of IH years to 25 years, s2
that the new Z.ate can take & decicion
on this issue curing the aexi 5 years.

Other clauszs maxe conscyueatial
usual provisions regarding ihe conti-
nuance of the existing laws, adaplation
of those laws and their interprelation
by courts, etc.

Sir, ! commend this Bill to the

House.
The question was proposed.

SHRIMATI YASHODA REDDY
(Andara Pradesh): Sir, I rise to sup-
port the formation of the new State
of Himachal Pradesh, thouzh a3 a
policy—I would like to say at the out-
set—that I am neither in favour of
having more of smaller States nor cof
dividing the couniry more and more.
1 wil] come to that later. But today
at this moment 'may I congratulate the
people of Himachlal Pradesh and wish
them great prosperity and peace? The
Chief Minister of Himachal Pradesh is
sit'ing there with all hig friends. And
let me communicate to him, through
you, Sir, thiat all our best wishes are
with him for the progress and the
prosperity of this new State.

Sir though vou have said that we
should pot take much time I would
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like {0 place before Parliament two or
thres things. In these few months,
the formation of Himachal Pradesh,
Manipur and Tripura into States and
of Meghalaya as asub-State werg call-
ed in the papers as instant staieman-
ship of Madam Prime Minister. This
sort of giving States as and when she
likes, as and when political pressure
is exercised, without any reason or
rhlyme has created a sort of instabi-
lity in some places and in other placeg
has created hopes and aspirations.
There is nothing wrong if you want to
form a sma’l State. But there must
be some method in the madness.
Whenever there ig political pressure,
wherever thiere is a political demand,
either you g.ve it or you do pot give
it. I can tell you, because I know, I
come from a State where an agitation
for a separate State of Twel-ngana has
been going on for such a long time.
Either as a policy you ray that the
country will be divided into wsmaller
States and morz po'itical, not viable,
States or you do not say. But when it
comes to one State you say, no fur-
ther reorganisation po more this, no
more "thlat. And again, because of
personal interest or political interest—
I do not know, I am not able to under-
s.and il—when that gsort of thing
comes the Prime Minister doles it
out, hands it out, as if ‘it is her pro-
perty, like the shuffling of a pack of
cards—a State for you, a State for her,
a State for somebody else. The other
day, my friends in thle Jana Sangh
wanted a Siate for Delhi. It was
turned down. Tmmediately after the
formation of Meghalaya the aspira-
tions of the Telengana people have
beepn roused again. At the Siddipet
election, T am quite happy that the
Congress(R) candidate was defeated.
But certainly I am uynhappy thiat the
integrationist candidate was defeated
there. We did not put up any candi-
data  But 7 say, entirely it wasz the
Cratre’s responsibility. and Madam
(>ndhi’s action at tha+ time did have
~ <ort of direct effect in the Siddipet
election. Another thing that T want to
tell this House is this. Whenever there
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is a problem to e solved the Gov-
ernment does no. take the respon-
sibility. Whether it iz the formation
of new States o0 no formation of
new States, whether it is the settle-

ment of border disputes or the
settlement of witer disputes ' they
try to appoint Commissions. They
give assurances. And then what
happens?

Today I saw in the papers that they
want to place the Mahajan Report on
the Table of the House. Thig is be-
cause thiis Goveriiment ig unable io
solve any problerrs. As far as I know
the history about these things, it “was
the Maharashtra Jovernmen; which
wanted the Mahajan Commission. It
wasg thle Mahar shtra Government
which insisted on it. Then the Work-
ing Committee o' the United Cong-
ress assured that both the Chief
Ministery will agrie to whatever the
Mahlajan Commis ion reported. Bul
today because thcre is political pres-
sure in Maharash ra and because they
threaten to defy, 1he Government says
that they are not i0ing to solve it and
that they will place it on the Table of
the House. Is this Parliament here 25
a sort battle-groi ad to solve all the
unsolved problem :?

THE VICE-C IAIRMAN (SHRI
AKBAR ALI KH::N): We are dealing
with Himachal Pr1desh.

SHRIMATI Y/ SHODA REDDY:
Himachal Pradesh ig more relevant, as
1 told you. Madan Prime Minister hag
been giving State: as and when she
ikes. Sir, as I sid, there should be
osme methiod in tiis madness. If she
wantg to divide tke country into small
States let her divide it on a policy
basis, But she canot be distributing
like this, four Sta o5 in ohe month.

Similarly, in tt : matter of border
disputeg they cani ot solve the dispute
between Maharas! tra and Mysore. So
they want to plac2 it on the Table of
the House. Sir, Pirliament should not
be made a batile-ground between
personal politics, setween two parties
or between the party of the Prime
Minisier and otl ers. I wanted to
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bring this to the notice of the House
Jecause she is not consisteni whethler
it is the questiop of formation of
States or non-formation of States or
whether it is the border dispute bet-
ween two Stateg and s0 on. All these
go in one category.

Anyway, as you want me to stop
I would like to bring these two points
to the notice of the House. As I said
earlier, I happily congratulate the for-
mation of Himacha] Pradesh. But 1
hope at least in future the Prime
Ministey will have a sort of regular
formula before she gives more mnew

States. If she wants to redivide the
country let her have a Staies Re-
organisation Commission. Let hler

divide the whole country as she likes.
But let her not go piecemeal. Let her
not do it with a political motive. Let
her do it for the national good,

st Qs (fewraer wdw)
S arEd {gEd §Ed, wiee
HYE IF WG 9GF & T, FEATH
T fgrag 7 g} | 939 W ¥ A,
gORFT JIX &, FUgH AT F A
FUT v@d g, 7 wqw fFaq g
& TE) [T vz, W ArfEv 7 fow
Fera wraT % o gweny fea=e 93w
FT QX Q0 g frer | gEfag aww
JUEA A, & maar aay fEarae
frarfaat # sfag & v oo Sfe
§ o 3ga Ay areA fafaee s
et w1, g fafase g &1 7% qare
g & wifss JwETA F7 AL
Y gEd ¥ WO & W ag
feor & wfform wrer Fward AR AR
7 7oA g, f5 SN anfanadr gme
£ # GO fFar, o 4dl, fawi
et wae R gAeE &

st FAAET WY AT W
F1 5 wfFar oz 53 )

! Ama sw ;. G997 A 6
JIT TIRT FT | F &7 w9 9¥ [quA
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e fafet 2o g UHo TIWIT
&t FIFEAHRE IAT AEATE, AT
&Y & oz gae A% fafaeev &, afew
Fg TETEY AT F feet faurT F a9 g |
78 sfagr § vF gags qu ¥ foag a
FTAT FEIAT AN 6 TR 3T I KT
TH ¥ A & AU, 3@ B #7 FI7
FN & fu, f9ar JErge 9 §, T
Sraq 37 TZTEY AN F fow A7 qaiEr
¥, IAF AEH AR FgEET F fau
Y47 SqT FOAT | AR AT g
aTe §, 99 dome § a1 s fedy ga@ §
THEWA & W AT W V@ AT &
TR oY, T HOA qEATAAR F G FA
¥ fag Aafgt $T @ q, @1 I A9y
frarasr o3 & S ¥, ITH Ffaaz
A g% wfaay ¥ sfeaem #F fe gd
wo9% 7 AT AfeT Ay Agas
AT AT WA ¥ w7 ¥ A9 aga
we@t A 7, WL FIT § AgA WK
TR @A 97 IF AW A
TITAST d&1 F7F, OF FERT T
g A TG T A1 & AR
T ogAeL A% # fgm w9 awa
g @ aw F a9w 5 a@wi ®
Z1ee fear S IR & Y 79 a
FY T FT ATE FASAT AGY &1 AT ]
qALE | AZT T AWM A AT F{T JTHAT
AR 97 ARGTr TATETT AT AT
@ gu & w1 faaw

A JATH A1g9, TV ARG
fey T AT 23 I F A F OB
feratfesd, st fgrer 17 aiferfeaier
sfqgra 2 | 9w oF BT e fZarae
SR FIZEATT FT GF TATHT AT, T 1T
32 formed @Y, A% & 30 fgarmasw
g3 ¥ firer TF | W @27 4 H A3
g€ @Y 3 §ITAIT AT TG AT TEA
=9 vy P AR #1 == Ay, e
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¥ W A% AN HAT AR
g1 TET | g IAET TF gA
BT IFAT 4T {iX a2 oY arg § fgava=
wa H AT 1952 ¥ fgmrew 93w
uF ‘Y ®T a0 A1 TG I OF AFAH
FAA FN ZE, AT wEw wq §
T T UHo Ao Wlo T TF HANM
fam fx sy oo ¥ A5 & fagr o,
AT fgwmas gaw F AR & aeer 9y
frawdz 9w &7 | 3z gumar 91 &
O g T AT ey @Sy =2 F Ay
faer s &7 2% T Ag faam
AT TZT & ABTE TG AT FATE F79C
AT TEY a9 § 5 IFT gair fysmr
CL K ARE

A wiggrr s mifars geaw 9
S i sty w7 e §
1956 ¥ Igiv g amaw fzar o sq
fx fewras o¥or F W0 FY IHET
marfgena % faers g3 # A faes
far s | Ay IEW oW 2
D ifae 1 e fa gk =
atg & gt 9 Hefas sifew
#raw g€ | A fHT IHHT IW TG WOIHAT
Aferraa f7r a7, foey gary sgd
" mEr o Afafess g @
Agr 2y ¥, gara afafesa awag
qTT ALY AT AT N7 T A9g H qH
FMT FT TEIHER AT TET N7 TH qYF
¥ 1963 ¥ g® fawm g faey
faur @wr 7 o guTT wegE & My
9§ T @ A AT A9 q49% §
AT FIT AFEE { FHAE &1 T© &,
e fom & 97 grew FT1 a=gare 247
qrEar § | o FEry 4e A & fw
fomr a7g & Zd wRATHAT 72 97 &Y
avg Ry of. &7 g o F9EgR
faereT @ 1 & €0 QXA &1 7% &
D17 I FT TAAT K TG # Tg I*HT

&
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w741 § T fag avg % A awi ¥
fearsa 9o F 00 F7 FAT IIAT 3,
A AT ¥ A3 F AW ¥ FEAL, AT
o7 faem 1 WFOR @ FT A0
ST HIT gAY T F qFEA H ITHT
TAT & WEAT A7 AT F Ja 8 FHA7
TITET v fgRram gmar, AEEeEn
AT AN FAT g |
i R 931 (Wew wEw)
A, T qIT AT F 1 AT 2 AT
=HFAGT & T FA aF #r faafae
57 21 937 2 #Ar- fov fags faaqt zav
uF BiE & Uew w1 fanin fFgr @ 59
7z fagge w@mnfas a1 f& faaraa
SR AT FAATF IIT §, IAFT A UF
AT ST FT FT g AT =Ry
73 UF I W F AW, 72T FY AT
TET agrgT g, {9217 wadaar Y az €
# FgT 91 A fhqr £ 1 W 3w
I KT AFAT a7 AV AT A @T AT
FRT f=a1 [, <R IR Y qSAAT E
AT 9 W R PR 1 erfEmi
# w3 A & fav @7y wAn, a1 ag oF
F AT EET | 7HY 33T AT AL OF
e &7 &9 3 &7 frema &% faar g,
27 JEA WG T E | I FT A
fzu &9 & fAq agt 47 @Y ST,
faua g99 ey auamd #Y g &
72i F laded ¥ 9zeq &) =7 g99 &
7 gazarr °3r € agi #1 SAar &
A1 {0 3 & qIeAi T uF wa
ETAZ AT W1, 3afa 77 77 gemang
i CIEE e
3EF G AT e 9 eqra
wzar agm | i Artad w3m €Y 9w 5%
faraarfaat 27 -masd o & fyvarfet
7 g fF ag oy 7+ F= ov weam foar
F7AT AT, IAFT G107 57 nf7 & Ay
=T T fEas F g ST qEE
127 A TE W FHR FI AT, 97 farer
ST & 0 T g, IHT AFHICET USH
1602 RS—10.

'
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21 ST & T IAET e wfus
g wf 2, wfFE gody fonvard o g
FH ATAT q TZ T AL G ZRO
T gU dwT qTagd weel qig ¥ AN
AT GEATHT FT TITF 9T AT | ZAKT
TR & fan wfus gx Z97
215 £1E & fam off 28 wodt Avg sqmeyqr
FEAT ST HIT BIE AT F¥ HIAT TH
T3 ey #1 Ao ¥ ¥ 339 a1 anfaq
Fratery F famior ¥ 3Fvarfaey & o
¥+g 99 AL AFAT | UZ qF IeEAfAeT
¥z & IA7 MW AT gw oaaas & fw
N9 37 ITATEAS 1 Fez T HLH=BT
awg & s

za% ar gy qrd g anT fay
sy oea 7 faa A amr 14(4) F gwq
EERIAY F8d7 & faniw F 3w H
FZE | W TSHFAHT FT AT FE
F ufaHza & J2e91 FT o419 57 aTh
iy w27 # fx 7 F377 agf ¥ U7
F A1 ¥ 7 g HoAT At w1 &
I UTATEN{T FUAT H qF F OHIA
Fyed FY TfAAT 7 70 A, qgt # fagra
qar & faied g & Ani &y, f3en
TT T ATTAIT FZEAT KT AT AT F
furs @wr & a1z7 & safAar &7
gfrmfaa 7, A1 faaed @ & 0 #y
IO wFex Y wa  fg;ar =itz
FifF IFA TF F7 &FF, TF A9
FiFe gt frar o gfvomsrsy
3 gz wrs7 &7 at fwer, gafag,
ag a1d 7 frag £ T8 |

owa | fgarad 929 %1 A9y SAqr
7R B F Jama AT g e
FT GEY FIAAT ¥ ATY FArar AT oF
T FT AT Q1A fEar, TAF AT
ITHT ATC-ATL GFTAZ | gH AT FOA
g fr i o1 oA o i g3fg
U WY 21 WTA FT 49T § oF i
faeeft &1 oY qur wsT &7 &5 I Av
gafz SF# waem wwosr |
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SHRI BALACHANDRA MENCN ble for that State to exist. When we

(Kerala): Mr, Vice-Chairman. I am
happy, coming as I do from a small
State in the south, to welcome the
Presence of another State which has
now come up. In this great multi-
national country of ours there will be
a large number of States yet to come.
When the nationalities develap .
(Interruption). . . in this country
where there are so many cultures, so
many people coming up, we would like
10 see that all their rights are safe-
guarded and 1 am sure there will be
many nationalities because we are one-
sixth of the world's humanity and as
such so many will come and it will be
quite good., But while we are happv
that it has come up, while we welcome
the new State, I want to know what
you are going to do with the State,
what financial help you are going to
give the small State which has come
up because I see from the Financial
Memorandum that the revenue gap is
about Rs. 11.65 crores That is not
correct. About Rs. 8 crores will have
to be spent as salary to the Govern-
ment servants. And that has been
decided by you, That means it must
be Rs. 19 crores and not this Rs. 11.65
crores. I believe you will pay that
and that you will not throttle this new
State and kill it the very moment it
has come up. Please do not have that
attitude towards this State. It is ab-
solutely necessary that you should go
out of the way to help it; give it not
Rs. 11.65 crores which you have shown
as deficit; you will have to pay Rs. 8
crores also with which you have bur-
dened the State, 'That is the salary
which you have given. It is quite good
that you have given it. You will have
to pay that. Otherwise, it will find it
difficult.

Another point which I want to point
out is that the remaining portion which
ig due to it on the basis of the revised
budget estimates for 1970-71-—that is
from January to March 1971—should
go to Himachal Pradesh, minus of
course the grants already received for
the current year. This has also to be
done. Ohrlierwise, it will not be possi-

are welcoming it, should we not see
that 1t grows up and should we not see
that it comes up financially? I belive
the government wil] do this and will
take steps to see that this new sister
State of ours, whom we all welcome,
15 allowed {o grow up and turn out to
be a powerful State and very good
State, ably administered by the people:
there. Their representativeg have pro-
ved that they are capable of getting
Statehood. I am sure they will prove:
themselves capable to run it well. For
that, you will have to help it. If you
try to burden it too much, then that.
¢hild will not walk and it will not be

able to grow up. Please have that
kind of attitude towards the new
State.

SHRIMATI SATYAVATI DANG

(Himachal Pradesh): Mr Vice-Chair-~
man, I know people are wanting to go
home because it is getting very late.
But thjs issue is a very dear issue of
ours and it has taken us years to come
to this stage. So, I hope they will sit.
for a few minutes more and listen to
what we have to say.

First of all, let me join with my
friends in thanking the Prime Ministcr,
the Home Minister and other people
in the Home Ministry who have help-
ed us in resolving this issue. I cannct
forget the help given by Shri Chavan
and Shri Shukla when they were in
the Home Ministry, They all have been
very sympathetic and that is why today
we can stand here to say these words.

I am very sorry to say that I was
very sorry to hear that a lady Mem-
ber from the Opposition had something
critical to say about our Prime Minis-
ter. She caid it even today when we
are all rejecicing over the passage of
this Bill in this House. This should
not have been done. When another
part of the country gets Statehood, we
should all rejoice and we should not
use such words as she used today
against the Prime Minister. I can
understand the feelings of other peopnle
because after all these are their Cons-
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titutional rights. But when something
good happens, it is not right to harp
on the same old thing, instead ot re-

As has been tild by my friends, we
have struggled for Statehood for a
long time, but very peacefully and

constructively. That is why today, I
think, we have attained Statehood
without killing anybody. Not only

that, our people, whichever party
they belong to, are all on this issue I
will request ot!ers who have similar
aspirations to alopt the same sort of
method, that ig - he Constitutional way
of doing things instead of trying to
kill each other, to aftain their objec-
tive. Killing e ch other is not the
right way of do ng it.

Some people -ay: “You have got
everything on the plate and you have
just been servec that”, It is not that.
It is only due o our Chief Minister
who is a perscn who will not say
anything bad to anybody or will not
listen to anythig bad . ..

SHRI BHUPESH GUPTA: Not duc
to us?

SHRIMATI €SATYAVATI DANG:
Due to you alsy. That is how we
have come to this position. We arc

proud to say that no hill area has, I

think, made th: same progress as
Himachal Prade:h has made. [t is
not because we liffer from others. It

was possible onl - with the help of the
Centre and with the help of the Prime
Minister, Home Minister and others,
This is vhat you can
Himach:l. You can go any-
where and see what we have
done ani how we have dune
it. Not only this much. You will be
surprised to kno v that when we start-
to uplift our P.hari language, there
were many shotts 21l round. People
thought that we should not have our
own language. Why should we not
have it? When Andhra Pradesh has
its own languag-, when Madras has
got its own langtage, and when Bengal
is having its ov'n language, we also

7P M.

see in |
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feel that we have 80t the right to have
our own language. We have hardiy
any Dogri in our area. Those belong-
ing to the Dogra Regiment speak Dogri
as they have to learn Dogri. But thejr
mother-tongue is Pahari Though 1
speak English, it does not meéan that
my mother-tongue is English. It ig the
language in which I speak to people
which do not understang my langiag~.
Our language is Pahari and if anybody
does not believe this, they can see m
the census maps of 1891. You wil] see
in the map that they have shown our
area as a Pahari-speaking area. There-
fore, there is nothing new about it
The only thing I am saying is that
we are in a territory where we have
to struggle for each and everything.
There is nothing wrong in this. But
you will see that we have come for-
ward without killing or abusing any-
body because we knew that by this
way we would achieve our goal.

St A (&7 .1oIT) . Feq 34T T,
nETEr F A FifAy, 27 A A e
THE VICE-CHAIRMAN
AKBAR ALI KHAN):
please,

(SHRI
Order, order,

S F A FZ AT AL FH AT
arT § T1FT {THA ATEA |

SHRIMATI SATYAVATI DANG:
But one thing I must request the
Home Minister to keep in mind.
There is some sort of misunderstand-
ing or flaw or something like that,
whatever you can say, about the Bud-
get provisions. In November 1969,
the Planning Commission, in their non-
Plan allocation, gave us Rs. 11.79
crores and at that time it was enoudit
But, later on, last year, no, in the
middle of thig year, there was the
agitation of the NGOS. So the Central
Government agreed to give them the
Punjab scale of pay. The pay scales
were raised and the interim relief
was given and also the Central pay
scaleg went up. Because of that, this
amount of Rs. 8.30 crores had increas-
ed in Budget. We have seen that they
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[Shrimati Satyavati Dang.]

have only put eleven and odd crores of
rupees instead of Rs. 19 crores. That
is wrong. Because, unless they give
us this extra Rs. 8.30 crores, we cannot
fulfil the promise the Central Govern-
ment gave to our Government ser-
vants, and to the Central Government
servants. Our Government servants
must get the promised pay scale and
it should be given to them. In 1969,
all these troubles were not there and
that is why at that time the 11 and odd
crores of rupees were enough. When
it has been decided by the Home
Ministry that they should get it, they
should add this extra amount to the
11 crores. You can understand that
a new province is coming up which
cannot raise 8 crores of rupees by
taxes. We are 30 lakhs of people in
our area and even if we try to tax
them, we cannot get Rs. 8.30 crores.
This is something which Himachal has
demanded in its Revised Budget. The
Revised Budget must be examined and
whatever would have been given to
the Territory, must be given to the
new State. Next time, when the Plan-
ning Commission sits, they can decide
about it and the matter can be taken
up. Sir, the shares of taxes and the
excise should be added to the 19
crores.

(Interruptions)

THE VICE.CHAIRMAN
AKBAR ALI KHAN).
please.

SHRIMATI SATYAVATI DANG:
I hope you will be patient for 5 few
more minutes, please. As the Home
Minister said, they have increased the
number of Members in Vidhan Sabha
to 68. We were hoping against hope
that they would take into account our
demands and make it 80 seats. Hima-
chal Pradesh, heing al] hilly, we start
from 1,500° above sea leve] to 22,L00°
above sea level. As it ig very d:ffi-
cult for people to go to their consti-
tuencies, smaller constituencies in the
hilly areas are desirable. I can tell
vou this thing that we in  Himachal
Pradesh have got only thirty lakhs
of pedle and so population-wise you
cannot make more constituencies, But

(SHRI
Order, order,
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as far as the area is concerned, we
are bigger than Haryana and Punjab
and Kerala. So if 'you consider the
vast area, you will see that 3 member
of the legislature does not only have
to go to the places where there are
roads; he has to go up and down, the
hilly terrain and this becomes difficult.
We felt that the Home Ministry would
consider it in this way. But the Home
Minister has said, they cannot do it.
We hope next time they will think on
these lines.

One thing which has very much
surprised us is that in clause 22 they
have said that the judges of Delhi will
be going to Himacha] Pradesh. Sir, I
cannot understand why clause 22
should be there, because under clause
21 the President of India has the power
to send any judge to any Pradesh. So
this is a surplus clause. We should be
just. I would like to know why the
judges from all over India cannot come
to Himachal. Why should only the
Delhi judgeg come? This looks a bit
unfair. All people should be given
a chance to go there, If 5 person who
is thirty years of age goes there as a
judge, he will stay there for the whole
of hig life. They should have realized
that Himachal Pradesh may be feelmg
differently about it.

I will again thank the Prime Minis-
ter, the Home Minister and all the hon.
Members because they have previously
also given full co-operation to us.

»ft AT AAE AW (STAT T30):
IeaATsTe o), & Tq AQ ISy F IWT T
A ¥ g fieeg A, g dn a g
F gl &, Sad 1Y e $ 9T JIT AT
fearft ¥ Wy & 1, qa amw fr
I WA F At Yy o for za% %
21 & sfyra, wa s Y oF e F A
§ FEAT WAl g | TF 4 UF TET FY
qgy ApAT fY AT F7 97 IA ET
F1 AT AE} FT FAY, a7 I TZ AW
frar B & qeaad 71 At w7 g A
T 57 T AT G F I QA Fq0
AT £ fyeaft Fafs w7 4
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ARY, g7 # N Ay ghawr aph
ITT F3IA § w3 wAAfy w1 F57
T T YT I TIN FT FZAMA AT
FEAT AT LTI KT H A
JEAT 2 ) %54 [T, AW 2w
Fiw Ffer A 1 aF wAaT ALY .

wt mitmwz g (fage) @ =g
7 w3 wrww § A w8 g1 faera
AT FTE G

S AWAT FER WG A,
[ A AT F2A X AT K arshy ot F
FAT AT E) 7 A0 FF a7 Fg Fean g
fEa s s F a4 ¥ FEal
g1 AT, OF o ag g e fewras
T3 F A 9QT A3 F GET AR
§ 39 QAT ¥ Avo dro mTgo & AWM
az7 afyeg § ...

St Siter W QUAY ¢ TSAATTOAT AT
AT TT F FT ATGHT 7

W AR AV TAT WG TAS
T 9% TT SFIT FT WS AAT
© ifF @ s sros s fear s
ST A FAT, AT FTIG@ AT T2 Hro
qTe ;wEo & AV T FATT HAT F TANX 9T
A I 737 1 wfgwr & sAe ey
& T TAGL & AT fgAaT qw §
3F AT RAINT AAT @ & | AU
WA, A, 77 & 5 w79 qar S
i ¥ fass 9% A wfasfag
TH A AT 120 FIA AgEr F L

IT FATTL (A AT A @A)
dfmg, @rsr g w1 AIET &, @ AT
7 Fwigw

SR EC i £ G (T ST
S & % H g W g, g ar
Fg T E 5 97 447 wsy Fqqm g, O
qa T B U AT & Fravg & ferg
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qI0A AT T3 AL AT X FUT WU
Y &, A qff swe AR & frarg o
faa FIA 100 FT FT AN T F
qer qAT T 77 9 IRIA & § 5T
F7 fear | & 9z am zateg wgar angar
g f it gz wiw o 0% FAIAT
T ST, AT I T AAA T 7 07 |
zArfar § ww femiar wigar g f o
AT e T AL AT F FgA TTAAT
wat wifgar ¥ FAsw Ay oA o
Atafeat ®r qwasr & fac 100 743
w747 % foear &, &P qdff s wdw &
faq fxarr wrady 33 w303 3, 7
97 ZqN AEAT T97 F, q9 F AW Ay
g3 g ¥ faq ge 48t fwar )
fegama 9% % waky Fa9 23 A9
F E e gff ST aqw A oAy
33 Fg #r &, gEdT wFaET 7=/
¥ AW ¥ AT g@d qAT FAH AfAT AT
g, SfFT T2t & 700 Y greT g &
faq g7 ¥ wim F 9T F AT IR
o T8 faar sar 20

oI QAT IR A0 | 7031 57T
% fA3 1 F 9@y #v eygear qit g,
FUSH AV & g & faq w@afar
% At &, agr w F% faF oA § @
qT AT FT 3 § Feq AL § AT T3
FY A0 F T w3 g7 w4 qrfzan
100 FUST ATT #T 9T T FAAT &
T3 A 7 37507 F7 AT 1 § 78 AT
TRl F7AT AGATE F0
uF wifso 2 717 ag ag & fr gdf 399
X WIT gTEFAT THT WAT FT TFT
HIT[ Y WIT I/ AT & IAL TIT FT
AT ZT AT AT w7 AdfgAr 73
iz € AfF o wuF gFTazm A
FEATT A4 wAr T gglda gAer
ATATLW Z1 A | F off A7 | F2A0
AEATE fa 3 gATT a1g 77 AT ag:
ML) TF (Time bell rings )
§ zg Agradr
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(41 oWz Targ w1

FLAT g 6 092 ¢ 9IW F g9 §
FASIT 7401 8 A1 34T gAY g@
AT g1 AT AT A0 7 ZrAq w1
AITF Hio W Tro #1316 780 72
SICOT

THE  VICE-CHAIRMAN  (SHRI
AXBAR ALI KHAN): Mr. Sivapra-

kasam. Now you will have some
change. You will hear a speech in
Tamil.

*SHRI S. SIVAPRAKASAM (Pondi.
cherry): Mr, Vice-Chairman, I wel-
come whole-heartedly the Himachal
Pradesh Bill. I fee] happy to note that
Union Territories of Manipur and Tri-
pura will also attain Statehood in the
near future. Even though the time
allotted is very short, I want to say a
few words about my own Territory
of Pondicherry.

Pondicherry was under the rule of
France for more than 200 years before
it became part of the Union of India,
The present position has not given
full satisfaction to the people of Pon-
dicherry. The reasons for this are
many. But, I want to deal now with
only one or two which are very im-
portant.

The French gave equal rights to the
people there. They will pe respected
or will be given hon. seats at the first
instance when they meet any officer
or Governor. Then, they will be
neard calmly and politely. Now, the
situation is entirely the contrary. The
officers now working are trained under
the British people who consider them-
selveg as Lords, and us as slaves. It
is not possible for the people to see
them or get due respeclt from them.
The people are taking this position as
a shamefu] situation thrust upon them.
Therefore, they are remined of the
rule of the French.

The problem of unemployment in
the Territory is acute. There were
enough employment opportunities
during their regime. There was im-
port even though there was no export
of commodities, So, many got employ-

*QOriginal speech delivered Tamil.
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ment; the trade wag also in 5 very
good condition. Now, the condition is
different even though the very same

harbour is there. Unemployment
smong the educated is the present
~roblem.

- (gmae ) Ol gt ol

st K gt 8 gaelalg
W gy el @ - et B g sag
ws#H il (a0 2y S pPeShgesd
U*"'j U’*s - & lay i U*‘Y; u&*l..)'],j
2alyf

T =@ (F93) : Trewew

F ATAAL TF AT W7 AL 97 967 & |
T 39 93 391 QFITSTIT FL G 3
T fwT WY Zregdrma gl 7T w@r &

CETIE P (R SN

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): There is a

mechanica) defect. I have asked them
to set it right and they are doing it.

SHRI S. SIVAPRAKASAM: Out-
siders of the Terrilory are offered em-
ployment in the Territory. Officers are
all from other States; they engage
people from their own places as sub-
ordinates. For these reasons among
others, the people in Pondicherry are
reminded of the old French rule.

If you want to satisfy them, I would
suggest that full Statehood should be
conferred on the Territory of Pondi-
cherry. This is the desire of the people
of that place. They welcome this
move. Recently, our Chief Minister,
the hon. Shri M. O. H. Farook, also
stressed this demand of Statehood of
Pondicherry. This is not a new status;
this was a separate state under the
French for centuries. Therefore, I
request that Statehood may be con-
ferred on the Territory of Pondicherry
also. I welcome this Bill and conclude
my speech.

SHRI V. B. RAJU (Andhra Pra-
desh): Sir, T join the other sectiong of
the House in congratulating the leader-
ship and the people of Himachal Pra-
desh for having attained maturitv. I

¥{ THindi translitration.
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-congratulate tl.e Chief Minister, Dr.
Paimar, who I as been my good friend
tor more thar one decade, for his
quiet and silent diplomacy.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Why do you not learn
something from him?

SHRI V. B. I'AJU: Sir, some friends
Jknow where tie secrets of Delhi lie,
where the lev s of power exist and
how to lay the r fingers on. But others
-do not know tnis.

SHRI CHIT''A BASU (West Ben-

:gal): Mr. B ahmananda Reddy ks
already done i He has mastered the
:art.

SHRI SHEE'. BHADRA YAIJEE:

"You should als know that art.

SHRI V. B. RAJU: I hope the ob-
Jjective for which Statehood is being
conferred on "he area of Himachal
Pradesh will e achieved with the
‘help of the F nance Commission and
‘the Planning Commission. Sir, the
formation of a new State or the crea-
‘tion of a new State is not an end in
itselt; it is actially a means to achieve
a certain level of economic and cultu-
1zl developmeit. As I have been
alwayg saying, as long as the urge of
‘the people for Statehood is not satis-
factorily met ither progress will be
delayed. That is what we have been
experiencing 1. this country today,
particularly in the central and the
‘peninsular par of the country where
‘the energies a1d time of the people
are consumed oy these small feuds
and quarrels ior the adjustment of
boundaries ana for conferment of
‘Statehood. I am sure the Government
of Indiz woul: realise the need for
taking immedi: te action; as they have
taken action in respect of Chandigarh,
in respect of tHimachal Pradesh, in
respect of Maripur, in respect of Tri-
pura, they shculd also take decisions
for finalising t1e boundary between
Mysore and Vlaharashtra, between
Mysore and Kirala and also for solv-
ing the problcm of Telangana. Sir,
this is Gandhi)i’s land. What did
Gandhiji say? In a nutshell he said,
-what has been achieved is not so im-

[ 17 DEC.
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portant ag how you achieved it. This
is the basic tenet,

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Himachal Pradesh is
a good example of that.

SHRI V. B. RAJU; 1 agree with
Shrimati Satyavati Dang when she
said that not a single life was lost.
That is what 1 call should be the
order of the day in a democratic
polily. But I want to warn the Gov-
ernment of India of one thing., If the
Government of India do not respect
and adopt democratic processes and
if they do not allow the people to have
their urges fulfilled through democra-
lic processes, then democracy 1tscif
will be in danger. Any talk here on
the floor of the House

SHRI AWADHESHWAR PRASAD
SINHA: But Dr. Parmar never used
this argument throughout the struggle
for the last 23 years.

SHRI V. B. RAJU: As I said in the
beginning, I compliment him for his

capacity to achieve things without
firing a single shot. In a war, without
firing a single shot if one achieves

success he is indeed a good General.
When Himachal Pradesh gets State-
hood we do not grudge it. We wel-~
come it and we wish them well and
I am sure it wil] progress as tremen-
dously and as rapidly as Haryana has
progressed. Sir, a father has six
children and the eldest is not married
but the younger ones get married.
Then it is but natural that the eldest
will feel frustrated. My point is this.
When there are deep urges for State-
hood, let us not dub those urges ==
parochial. Let us remove that word
‘parochial’ from our dictionary. Let
ug not condemn it as regionalism. I
would like to humbly submit—Sir, you
are also a witness—that a regional
urge though it may seem unhealthy,
is not bad. It aclipses other evils like
casteism communalism and Sectarian-
ism. It develops a sense of patriotism
then say what is good for them? If
weakening the Centre or making the
States stronger. Here these arguments
do not hold good.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are dealing
with Himachal Pradesh.

SHRI V. B. RAJU: When the Exe-
cutive wing of the State—the Govern-
ment—fails to find a solution Parlia-
ment must rise to the occasion. If the
Parliament also fails thep there is no
remedy in this country. Sir, I would
try to take advantage of this occasion
to say one thing. Let all the people
of this country also be happy as the
Himachal Pradesh people are happy
today. If 'you do not keep the people
contented, if you do not divert the
attention of the people from the re-
gional issue to economic problems you
will be leaving thiose people much
behind. Sir, I did not want to men-
tion about Telangana; I cannot but
mention it. If you say that asking for
a separate State of Telangana is bad,
then say what is good for them? if
the Executive side—the Government—
has failed, let the Parliament say what
i3 good for thiem. I would not like to
emphasise on it, but I would like to
make a suggestion. If you are not pre-
pared to properly assess, through
newspapers, their views, you must
evolve a method by which you can
ascertain the views of the people.

THE VICE-CHAIRMAN (SHRI
AKBAR ALl KHAN): Now, you
must finish.

SHRI V. B. RAJU: 1In this country
if democracy has to be strengthened,
it may be necessary that we have gol
to go in for referrendum on many
matters. T want the people of this
country to be educated through a
democratic process. What is the item,
let me know, under the Constitution
where all the people in the country
are involved? Not a single item
The Presidential election takes place
indirectly and the voters are the Mem-
bers of the Legislatures and Parlia-
ment. The Prime Minister is elected
from one constituency and she is elect-
ed as the leader by her party. Where
is the item in the determination of
which all the people of the country
get emotionally associated? There is
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not a single item. We talk of naticazkh

integration. What happens?
THE VICE-CHAIRMAN (SHRI
AKBAR AL1I KHAN): U think you

must finish. We are already late.

SHRI V. B. RAJU: The other day
also 1 mentioned it. Many of the
Union territories’ problemg have bezn.
seitled. Chandigarh has been decid-
ed....

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You have said
that.

SHRI V. B. RAJU: There are only
small areas left. I am not speaking.
for these areas, but knowing some-
thing about the peninsular India, the
Deccan part of the country, the pro-
blem shall not be left for too long. I
am giving a warning, because as you,
Sir, know very well personally also,
the strength of a politician is in the
respect that his spoken word com-
mands. Now the spoken word does
not command it and you have had to
use actually the police and the bayo-
net. 'This is very bad. Tt shall not
happepn and it shall not repeat in this
country. Mr. Bhupesh Gupta was
talking about Bengal .

SHRI AWADHESHWAR PRASAD
SINHA: With all respect to him, it is
all irrelevant to the issue.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Now, you must
finish. I am giving five minutes each,
but you have taken more than that,

SHRI V. B. RAJU: 1 have taken
ten minutes, but what I am pleading
is that what you have done in respect
of Himachal Pradesh, you should do
for the rest of the country also.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Xrishan
Kant. I would like the Minister to
reply after him.

SHRI KRISHAN KANT (Haryana):
Mr. Vice-Chairman, Sir, I congratulate
through you the people of Himachal
Pradesh for the struggle which they
have won through peaceful and non-
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vio.ent means. That shows that if
the leadership has the capacity to
engult all the .ections of the people,
1t 15 sure to scive the problem. Dr.
Par'mar, in his leadership, not only
was representit ¢ the Congress Parly,
but all the perties. Whenever he
came here poss bly the Jan Sangh and
all the parties accepted Lis teadership
for the demand and struggle ior State-
hood to Himac ial Pradesh. If all the
persons and 1if all the parties in an
area can gett,gether without any dif-
ferences, certainly they can get what
they want. M. Raju has a lesson to
learn that was. Otherwise they can
go on fighting and nothing will be
available, So, this day gives a lesson
thay if the peole of an area unitedly,
without any ditferences, come forward
with a demand, nobody on earth, not
even the Govvrnment of India, can
neglect thiat a ea or evade them. So,
1 would congr. tulate the leadership of
Himachal Pralesh fop evolving this
non-violent ard peaceful method for
geiting Statehnod. I am happy be-
cause Himach: | Pradesh, a neighbour
of my State, Haryana, is getting State-
hood. It has come of age. When a
child comes of age, he builds a house.
It is the duty of the parents to help
him to build he house. Mr. Bala-
chandra Meno , referred to some of the
problems. I Fope the parents will see
that that child{ does not starve in the
new house. Vhen he grows into an
adult he mus! be helped. Now as a
result of the Statehood, for the first
time the peoyle of Himachal Pradesh
indiectly can vote for the election of
the President. Up til] now they have
no voting rigiit to elect the President
of India, This adulthood, this coming
of age is welc 'me to 1hem, and I hope
the Governmont of India will give
them all the financial assistance they
require gn co ning of age. Mr. Vice-
Chairman, T iope this adulthood, this
maturity of lHimachal Pradesh! in the
family of Ind:1 will gain beauty, gran-
deur and gr:ce and that the snow-
capped mountains of Himachal Pra-
desh will shed grandeur to the whole
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of India and we will share in its
beauty and grandeur.
st qaa fag (g .
ITIATEAH  HATZA, WS WqEH]
wIRT femTs= 939 F1Sqal w1 WK
AT AEGAA[T0 W HIT 1 A A A
AT AT E | I@ATRY  HET=,
ZUIEA 929 Sgi WG #T 46l €
ET AT T A7 AT 1 ;o 7T,
fargrate wiat 2 & femsa gio-
wgi @i fargeary & fag dza wwsr
AFTH 2 AT HiV feigrara & qaw 7
W IAT wF A ITATE ) HAv4T
FEAIFA FTAT §-—USTH TH a7 F fag
aax? fr fzars= % 9941 F sw29-
FTHGAUT 77 §T A fgmise 73m
FIQF €T F 291 feur 957 wig-ara-
ATE AT E AR ATET AT
f o9 g®7 WA F wzv fawdr
Ao TET AT E AT FIAT WO TET R
FT A7 wEIT A0y fawer A
gqrg o it q4T gl fZanTe 5w F
qIX 85 @Arg fFEaErz fgser Fo0
Fvd F1 TEfwwe &, 3a% o wfe
§ 37% T fravds g1 oA o
AT & AT wwar {7 faw @i
#T fgaram s3I &7 wAr  fowr W,
gy fof 28 78 & femiaw aew
v fggmm & akv 2z % Ty
fegerta a0 v Fow, *g fewam
FIFE A I, fawefy o 39T g+
=l & wig § fewrwe 92w £ ST
#1, fgwmae 539 & Jamy 71 aqr
3
AT AZNGAT : TTHAAT HIT,
¥ fagmwer 93w &

qFTT T
TAAZT FIT F, & AT HWIC
AL A F A=g A w1 F

FarERAT § FF 7z o o wa fewiam
TIMEF AW F AT, IR AHTATG,
EAUE
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[ =FeEmaT]

femma 93w = gpfe & qa
ZraT A i feger 81 fgwreer g3w
§ I A H AR TwAT §, Tgf
LA F A A gAT ST
AT AZ TZ TGATTFI AT AT
AN AT —--TAHAEN e, {F
NITHA AR [T AA@T H gHaT
AT WIS T AL, QRAFAAAT
I 0TI AZY, FwT Tei a2 HNmAT
ATAC gerAr WL AT fwa o woor
Tz 1T T AR, QU AT A
wr Figqiaar A35rgE & 1 & gany
gIqIT T | ARFT 7g W0 g
grr @ fr fgarmw # qgr faam
afqa, % gT AWM Fr S & TGl
sgfedi & fao 90 amdq &7 o
W A fgAeEs 93w & AR g
AIMAT FTAg Wid B fear 747 @,
zay fag swdr g fa gur fyg o
FOTRTA ¥ W qTATE q97 7 I
gz fFAr, 9 A 9T 7 AT
7 fgarEa 93w 7 9 FTH www
577 fRgT & 3T AT H AT AqME
frdw A ag sqx frar &, 1 ag =a9
T faaar =rzc v F8 3T,
FR AT FHT AT AFZ A, gF AT FAY
FIISHZ A, T ZT AGA & ZT1 ST
# qugarg, ga fug < gov 9=
g7 9 gaar WA & 5 awi F -
HFT F FAC @, TAF AT
a FAQ @I AT g F A
WA & WU F ST H IWAT AqGET
T WA F FACT FN IS AV
T30 gieaa @ qemfaa gl
TNRT FEAT

F g gt ®rSFQr KA A
¥ A} ®1 AWATH F@IG )

SHRI X. C. PANT: Sir, the last
speech only shows how the occasion
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can turn pugnacity into poetry. I am
very grateful to the House for the
support extended to the Bill from all
seclions of rhe House. I am not quite
sure what the SSP Member said,
whether he supportied the Bill or not.
It was not quite clear because he . .

AN HON. MEMBER: He did gup-
port.

SHRI K. C. PANT: . . .spoke most
of the time about U.P. But for these
few discordant notes, I think thisisan
occasion which was reflected adequate-
ly in the last few speeches, which ex-
tended hearty felicitations and con-
gratulations to the people of Himachal

| Pradesh for having reached their goal,

a goal for which they have been striv-
ing for many years and, as has been
mentioned. a goa] which they have
achieved :hrough peaceful and con-
stitutional means. It is a red letter
day, a very happy day, in the history
of Himachial Pradesh, and it is my
privilege to have piloted this Bill, and
I think I voice the sentiment of all
sections of this House.

SHR] BHUPESH GUPTA (Wes.
Bengal): They would be happier if
you accede to their request for finance.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): They will have
to consider it. -
voicing thie sentiment of all sections of
the House, I know when I gzay that all
of us wish them well in the years
ahead. They have had a long struggle.
Dr. Parmar is sitting here. He has led
them ip the struggle. He also deserves
our very warm felicitations. The
Leader of the Opposition is also sitting
there, and the other Assembly Mem-
bers are sitting there also. All of them
deserve

SHRI BHUPESH GUPTA: My re-
quest to you is this. They have made
finance.

They need money. 1 have also
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gore through fiom the paper about 1t.
Kindly give ap: assurance that their
request will be met. I think I am also
exvressing the entiment of th'e House.
Is there anyboly in the House who
does not suppcrt it?  That is also a
setiment.

SHRI M. M. DHARIA (Maharash-
irw): The hon. M.nister should not
hesitate. The House will stand by
him if he favcarably considers the
suggestion ahcut Himachal Pradesh.

SHR] AWAL HESHWAR PRASAD
SINHA: When Himachal Pradesh be-
comes a State. it no longer remains
under the Hon e Ministry and there-
fore their finances ghould be met by
‘the Finance M nistry.

SHRI K. C. PANT: This sentiment
~was sought to 1 e voiced in a somewhat
colourful way »y Shri Krishna Kant
who said that ‘he parents must see to
it the newly w2ds in a new house are
continued to b supported.

AN HON. ML.MBER: Without bothe-
ration.

SHRI BHUI'ESH GUPTA:
«yant some dovry here. We
given away a Jood daughter,

They
have

SHRI M. M. DHARIA: No dowry.

SHRI BHUPXSH GUPTA: All right.
‘Some good p1esents.

SHR] CHANDRA SHEKHAR: He is
nut married, nd he cannot speak
about dowry.

SHRI BHUFESH GUPTA: He can
understand thigs in a good sense, not
in a bad sense. He is talking about
marriage. No' being a qmarried man,
1 do not know. Sir. But gurely I think
-that here is ar occasion when the re-
quest hag beer made, and we have
made the sug sestion that some pre-
centg to them should be given on this
occasion.

THE VIC i-CHAIRMAN (SHRI
AXBAR ALI ILHAN): Mr. Gupta, you
are in a very delicate position. You
sit down.
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SHRI K, C. PANT: Sir, I quile
agree that he is in a delicate position
And he does not know that sometimes
when married people gseek the assis-
lance of parents, the parents go and
start living with them and it becomes
a very uncomfortable situation for the
newly weds. And so, while one wishes
the parents and the newly weds all
happiness, one has to be careful that
one develops a feeling of self-reliance
also. And it is one of thle qualitie; of
adulihood that one should be self-re-
liant and therefore, while this Hrna-

chal Pradesh comes into adulthood
and while all our . ..

SHRI BHUPESH GUPTA: It is the
policy of parenthood that the infant
should be helped.

SHRI K. C. PANT:

? He is today
speaking about many things about
which he knows nothing. So, Sir,

while we are naturally sympathetic to
Himachal Pradesh’s requirements and
needs, it is a symbol of India’s ageless
culture, it is a receptacle of matchless
beauty and as Mr. Chandra Shekhar
said, it is a gentinel on ocur borders,
and 0 these considerations must
weigh with ug also, as also the fact
that there is a large tribal population.
That is the reason why during the
Fourth Plan period we are continuing
with the assistance we are giving to
Himachal Pradesh which has per
capita Rs. 292 as against the all India
per capita of Rs. 134. Now that it has
become a State, in future its grant-in-
aid wil] have to be normally deter-
mined by the Finance Commission as
in the case of the other States. But
as a transitional measure they can
determine the grant only until the
next Finance Commission makes its
recommendations, that is, the Central
Government, Bevond that, the Cen-
tral Government cannot make any
commitment at thiz stage.

So far as the question of future Plan
assistance goes, as in the case of other
States, the National Development
Council will make these allocations.
But T am sure the Himachal Pradesh
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leaders will be there to piead their
case and they will have the sympa-
thies of this House and all of us in
putting forward their case. We wish
them well and we hope that they will
march to prosperity and to a new level
of national consciousness where they
will be a strength to the whole coun-
try.

SHRIMATI SATYAVATI DANG:
Sir, on a point of informa.ion, 1 would
like {0 know whether we are going to
get the money, Rs. 8 crores, which is
due from ihe Home Ministry till the
Planning Commission decides about it?
How cap we do it unless the hon’ble
Minister gives us that assurance?

SHRI BHUPESH GUPTA: Sir, al-
ways I have supported Himachal Pra-
desh, and 1 support it again. 1 say
there should be at least some sugges-
tion by the Government that this re-
quest on their part will be met. It is
no fault of theirs. It is because of
certain thingg that arrears have arisen.
Try to meet them and say that you
will meet them. What is the dJiffi-
culty?

THE VICE-CHAIRMAN (SHRI
AKBAR ALy KHAN): 1 am sure the
Government will take note of the sen-
timents expressed in this House. The
question is:

“That the Bill to provide for the
establishment of the State of Hima-
chal Pradesh and for matters con-
nected therewith, as passed by the
Lok Sabha, be iaken into considera-
lion.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We shall now
fake up the clause by clause considera-
tion of the Bill

Clauses 2 to 54 were added to the
Bill.

The First Schedule, the Secpnd
Schedule, the Third Schedule and the
Fourth Schedule were added 1o the
Bill,
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Clause 1, the Enacting Fourmula and
the Title were added to the Bill.

SHRI K. C. PANT: Sir, I move:

“That the Bill be passed.”
The gquestion was proposed

Wt Aaw feme (S92 w3W)
SqEATTE B, 4F ufwF § A4v
FEAT & | F iy fawraer 930 &7 Faar
#1731 F Agea & faw 9urd 33 F fa
FETEATE | AL w1E & 1 2 &
IHCHIW KT qF TCAH 7T § I
qT FEEH T AET IHT AL &7
FEFIAT g F@ATAS 21 Afaw
BoF 47 30 qeAre 7 fgews &
AT FE GH HWIE WHF AT
7% fag Fgr mar e weeegy faar
AT T qMAAAT Fomr

RET § AT o7 g A = B0
g3 I fEfrarFUIIAZIT )

oY e1" wgTm (Wew q3W) ¢ A,
g T NF ¥ wifaw sfimar 7 aw
AT AT A AR § {Y aAr
fq33T ?’ {5 ¥ fgeeT gzmiv F7 a7
1946-47 & SFa7 §, FdEqie
RAATIAT & FAT § A FTAY FH F7
7% AT RA WAT § (% Fg Wik 57 A
A(Z, WA FF AT wA ¥ o
At FAfTesT ¥ {5 wwre w7 wzmen
gz AT IZ IA gfger#Fz a7 §
AR TA1E A F W femrAm wRw
Fas frafaati st agrddar g

A MENT A - wradT arsg
HAqT w1, & =% aqf A feare
g3, wigT 7T fager & &1 gy gaa
d T waqs A, AR wags
& Ay a7 vgr e ora qF fygma
gt g S (Zaraa T3w £ sy
WOEF AT WA ) 3@ a8 g
3T FIYM EARAU yey %7 A fadea
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i 7 a7 79 WA w1 FATHAT
N mar fadid- & & w3 IART AT
A T A T840 I HiT I WY
friza g fe vl AR fagaar fam
W WA ANT T AT ) g4 ;AT
F arq fgava I3W F TG AT
WA IFTF 1 I fgem

SHRI M. M. JHARIA: Hearty con-
gratulationg to 'he people of Himachal
Pradesh Dr. Farmar, his colleagues

and also the leaders of the Opposition.
Jai Himachal Jai Hind.

SHRI BHUP&SH GUPTA: I rise
10 express 1.y immense stisfac-
ion that the people of Himachal, by

their strength and unity, have won a
significant vietsry which will be, and
should be, a lendmark i their march
towards their destiny., I hope, Sir,
that we shall 10t end merely by ex-

pressing noble sentiments for  the
people of Hir:achal Pradesh. We
should mateh Hur sentiments with

more assistanc.:, economic and other-
wise, which tle newly formed fuil-
fledged State -ould require. Without
génerous assis'ance from the Centre,
it will be dificult for a smal} State
tike Himachal to make both ends mee;
and solve somr = of the problems they
are immediate’y facing. Therefare, I

would again 1y to plead with  the
Government that the demands that
have been mide for certain funds

should immed ately be met, insiead of
‘going into necdless discussion and
bargain. 7T st ould again congratulate
the pecple of Himachal for their yeo-~
man service i . advancing the cause of
the people.

Sir, before T sit down. it is not for
me to locate individuals and persons

to convey m greetings. After all,
such things liappen, only when thi
masses are united moved by noble

sentiments, and act in unity and this
unity is reflected at, the leadership
level. If the people of Himachal had
not been uni ed in the way they had
been, perhars Parliament would not
have respon'ed in .he manner in
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which it has done. Sir, everybody
deserves congratulations, Our best

wishes, ardent wishes, must go to the
people in the beautiful land of Hima-
chal in the Himalayas where nature
and man comhine to create the heri-
tage that is India. Again we congra-
tulate the people of Himachal on the
magnificent way they fought the battle
and wop a glorious victory. I assure
them from our side in thie Opposition
thai we shall always be with them in
their strivings and aspirationg and in
securifig the assistance they require
from the centre or from any other
quarter. I hope our best wishes will
be translated into concrete actions of
sympathy and support in the coming
days.

SHRI KOTA PUNNATAH (Andhra
Pradesh): Hearty congratulations to
the people of Himachal Pradesh and
its leader, Dr. Parmar. I wish the
State all success.

faan® Jar (o swreqeaw faw )
FATy, ®1% AT A% 97 Fq4F afew
feeft iR o Ay fp gn g ow
F I A fgurma 93w s e
U1 Y & A A fEwraa 92w =
Feqar g femm g g ag oAy wifaT
g & gud auAY 9 A avw g,
ZHY YT IA KT OACE A, TF AL W
I AAFHAT 7 & ford @y Prar
feum= & e & w7 § gmdr ow
TET A wETAT T AR UF qraay
FT WAFRAT OF ALAE A g
TLH A4 TH L qIAT FT IHF
98 wF ww Jor e qv 1 wire
AT E AT GHIX T R1EAT T w4,
RARNA ot § w40 5 w7 frome
TIA FAAT T [T T R A HAA F
FEr Mifgr N S Ewt Fea
TN A A # I3 2 T Twoow
W ITF AR F Wz r——ar—-q feat @
IHT AT 43 ¥ qw wat T
S{H WA g AT wgd £ woe w0
ST B Sarr AT E A 9w
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[ AT (e

Foax . wr qm W< @iz @A g o &
T OHT AT FCEAT AgAF

FI0 frarg a1 & 11 gy g
E A AN AT TS AL G 1

qr ag gai 33T AR HET 471
AT & 43 X 90 A A0 3o
AT w0 AGAT WP AT famwiy
A« g AT 39FT A 2gAr
AT

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH): Mr. Vice-
Chairman, today wil} go down 1n the
history as a gold-lettered day and
history will record with pride that
today we are achieving once more the
old legacy where from Himachal Pra-
desh all good ideas inspiration and
sentiments flowed. We lack upon the
Himalayas ag a place, not of worship,
but a place from where the rest of
India drew inspiration and it is a good
thing that Himachal Pradesh beconies
a full-fledged State. The most impor-
tant thing is that this is the one n-
cident where witheout unnecessary
agitation, 1he aspirations of the paople
have been achieved. And it will be a
lesson to the rest of India that there
are constitutional methodg in  which
the Indian people can achieve their
aspirations withou: in any way harm-
ing either the integrity or the soli-
darity of the country. I wish them
well. My friend has described the
lady Memher who spoke ag Parvathi. .

|
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SHRI S. N. MISHRA: I have des+
cr.bed Himachal Pradesh ag Parvathi.

SHRI K. K. SHAH: If that is the
descrip.iopn then I would add a little
more . . .

SHRI BHUPESH GUPTA: My
friend here is in the finest mood when
he thinks of ladies.

SHRI K. K. SHAH: . ..
this—

and say

AT gA q9 A 77T & fawdw Ay awyw
sTre3 R fawg Efaare fawar st =g v
sl WA Rgar : T IWT A3

e

THE VICE-CHAIRMAN (SHRY
AKBAR AL] KHAN): With all these
good wishes and blessings I also give
my blessings to Himachal Pradesh.

The question is:
“That the Bill be passed.”

The motion was adopted,

THE  VICE-CHAIRMAN  (SHRT
AKBAR ALI KHAN): The House
stands adjourned {1l 11 a.mM. to-
morrow,

The House then adjourned
at fif.y-five minutes past
seven of the clock til] eleven:
of the clock on Friday, the
18th December, 1970.
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